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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Delhi, the 24th November, 1999

No. 8/1(1/99-CERC.,—In exercise of powers conferred under Regulation 110 of the Central Electricity Regulatory
Commission (Conduct of Business) Regulations 1999, anc all other powers enabling in this behalf, the Central Electricity
Regulatory Commission hereby makes the following order :-—

i. Short title and commencem2ni

(i) This order shall be called the Central Elcctricity Regulatory Commission (Misc. Provisions) (First
Amendment) Order, 1999.

(i1)  This order come inio force with iiamediatc effect.
2. Amendment of Paragraph 11 of the Order

Sub~paragraph 1 of Paragraph 11 of the Central Electricity Regulatory Commission (Misc. Provisions) Order
1999 shall be substimted as under :

11. Fee on petitions, applications ctc.

The fee specified in the Schedule shall be payable in respect of every petition/application filed before the
Conimission.

Provided that the petition/application shall be accompanied by a fee of Rupees ten thousand only und thie
balance of fee payable, if any, shall be paid within two weeks of the admission of the petition/application.

Provided further that no petition/application fee shall be payable by the RLDCs and the Consumer Groups,
* registered with the Govermiment of India.

3. Particulars of publication of the order

The Central Electricity Regulatory Commission (Miscelaneous Provisions) Order, 1999 was published in Part
ITI, Section 4 of the Gazette of India (Extrarodinary) dated 30-8-1999.
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